o

FORM A -PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insot and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
MOBME WIRELESS SOLUTIONS LIMITED

1. | Name of corporate person %mmmﬁs

2. | Date of incorporation of Corporate person | 12/12/2006
3. | Authority under which corporate person is demmgzm

o Hrogs Companies Act, 195672013
4. | Corporate identity No. / Limited Liability
deni sl U64203K1 2008PLC0O20093
5. Addres,?ofﬁnefegisﬁa'eddﬁoeasﬂpﬁnipai 6711737, 8th Fioor, Bhageeratha
3 office of corperate person Square, Banerice Road, Emakulam,
o) Kochi, Kerala, india, 682018
6. | Liquidation commencement date of 29.09.2025
corporate person

7. | Name, Address, E-mail Address, Telephone | CA. Rajmohan R,

number and the Registration number ofthe | Insolvency
Liquidator {IBBUIPA-DOTIP-P-02331/2020- P
2021113517) AFA Valid 30.06.2026
‘ADDRESS: - Rajbhavan,
Krishnapuram St Ne 6, HS 175A &
514-12/, Cliukkara, Thrissur- 680655,
Mobile: 9946823989

8. § Lasidate for submission of daims 102035

Notice is hereby given that the MOBME WIRELESS SOLUTIONS LIWTED has
commenced voluntary liquidation on 29.09.2025

The stakeholders of MOBME WIREL ESS SOLUTIONS LIMITED are hereby called upon to
submit a proof of their claims, on or before 29.10.2025 to the liquidator at the address
mentioned againstitem 7.

The financial creditors sheli submit iheir proof of claims by elecironic means only. All other
stakeholders may submit the procfofclaims in person, by post or by slectronic means.
Submission of faise or misleading proofs of claim shall atiract penalfies.

Piace: Thrissur (-8d-) CARajmohan R
Date: 62.10.2025  (1BBYIPA-001/1P-P-02331/2020-2021/13517) AFA Vaiid up to 30.06.2026
Name and Signature of the Liquidator:
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